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to resolve the matter outside the ert‘.l )

Mr.Ray,learned ASC for the Railways has been

inst ructed to exercise his good offices to

resolve the grievance of the poor applicant.

Of. 1S 0F-02.

At MWe A,M:A‘bc«,u\Le, @D M - S‘Rﬂ-g/ }eavved

Mo (Reidwags)  Cadl AR ol
A 31, 0%:02. ~
Herniber (3)
Order Dt.31‘07.20QE_‘
Heard Mr. Banamali Sahoo, Learned
Counsel for the Applicant and Mr. S. Roy,

Learned Counsel for the Railways.

2. It is reported by the Counsel for

both the sides that the grievances of the

Applicant, as raised in this Original

Application, has already been resolved and the

Respondents have sanctioned an amount of

Rs.1075/- 1in favour of the Applicant by

granting necessary leave to the Applicant. (A

of the order dated 26.07.2002} which has

Copy

been produced by the Counsel for the

Applicant; is taken on record.)
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3 In the afforesaid premises no

further grievances of the Applicant are there
to be redressed in this Original Application
and, therefore, this Original Application is

disposed of without imposing any cost.

94
.3 "q,\ng
D

Member (Judicial)




